IN THE CENTRAL SDMINISTRATIVE TRIBUNAL HYDERABAD BENCH HYDERAS [ R

& p.G0.75/96 in O.A.NO. 868/96

Batween:

71. Vaddi Satyanarayana
3 ] --B.'N'afagi?lg'd TV i

.8 oappllca MNta

-

And

1, Sri A.U-Gokak, Charman, Telecom Commissi on,
m/0 Communications Dept., Telecommunications,
Sanchar Bhavan, New Delhi.

2. M.V.Bhaskara Reo, Chief Generak Manager,
Tele communicat 1ang, A,P., Hyderabad,

a;.ﬂespondents,

Counsel fPor the Applicahts ! fMr.K.Lakshminarasimha

Counsel Par the Respord ents : Mr.N.U.REghaua_Reddy

-

CORAR:

TH

HON'BLE SHRI R.RANGARAIAN ¢ MEMBER. (A)

(L]

THE HON'BLE SHRT B.5.JA1 MRAWESHUAR : REMBER (3)

"o -

THE TBIBUNAL MEDE THE ‘FOLLOJING ORDER:

Heard Sri laksmana Rao €or Sri Lakshminarasimha for

applicant and Sri Raghava Reddy for Respondents.

This C.P.is filed for non-complying @ith the order

the C.A,868/96 dt, 20,1.97.

has already been initiatedfgnd the dirsctions will be compl

in gix wesks time. He prayed six useks timeto gcomply with
. ’

In view of the above the C.P. is closed subject tg the con-

ditign that the directions will be complied with on or befyprs 31.12.97.

R

DEPUTY REGISTRAR(I)

Nou the learned counsel for raspondents submits th

n

8

. R Ot. of Order:6-11=97.

the

5 in

at action
ied with

the directions




